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FGRM NO, 4
o (See kKule 42 )
':CEMRAL ADMINISTRAT IVE TRIBUNAL GUWAHATI BENCH,

GUWAHATI .
ORDER SHEET
orginal No. |31 /2009“
Misc.petition No. /

Contempt petition Mo, /
/.

Review Application No o

Applicnt (s) S ToKemd Taboh L :

_Re'sbonileqt(s) ! A"y L =ovr;e v “‘ .
Advocate ‘for Applicant (s) o i'@f K %Mﬁﬂf\/tk

o kY
o

| M U K Fem X
Advoca"fce‘,for Respondent (s) Ché& « Mr, A.Deb Roy, Sre CeGaSeCs

Notes of the Registry

lo w0 =0 )

Date ! ORDER OF THE TRIBUNAL

24,4,82° Heard My, U.VK. Goswami, learned counsel
'for the applicant and also Mr. A.Deb Roy,
:loarned Sr. C.G.5.Ce for the Res pondents, °.,~'*

- - - - e

-

The matter pertains to repatriatian to

This is aopiie=tinn in form [the parent departwent which is similay to
CF for ?50/ ?gsgc‘ﬁﬁ ,those Cases which were like Q.A, Nos. 230/2001
vide hl'_",__sru R R Yy P I 4 ! '234/29m1 and 276/2991 dispossd of on 11’1.2992/

ated o B lr 20025 _ . |

| 24|02 —+ ;In view of the said decision the case is
‘\Q/Dy.xeziyxmr : ,dismissed, It is made clear that the dismissa]
] % J ~ ,of the 0.A. shall not preclude the Government
. ¥ 'of Arunachal Pradesh to consider the case of
Yo eplle Ay ‘S/”Q““’u’ﬂi ‘ ; f
A S, ' 'the applicant for b absorption as per law in l
3 ! : ; . 14

> %)“’Pg wok %“ ‘\3\\//_"/?( : ,Consultation with thae parent department even

after the persons are repatriated, more so in

¥ .

view of the decisign communicated for absopp~ -
' .

tion of the deputationist by the authority,

-f%ﬁ/ro?/‘

- o w0

Subject to the observation made above,
(the application is dismissed. There shall,
g rhowever, be no order as tg costs,

' o~
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' Vice=Chajrman

-

'
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Rt * IN THE GAUHATI HIGH COURT . ;
‘ ITANAGAR PERMANENT BENCH :
_ NQHARLAGUN_ " |
R No. | Did Naharlagun tlj‘e; O%}Z IM’L"Z()Og 5599
TO-). - ) .
* Cordrenl AdminighesTive Tigbunal .
&wdAm “&Mcp\.}‘ ........ . I.
- R “aa%ﬁoa&/&l\m .CQ’JV :
Il 2l
Sub - Transmission of Lower Court Records|/ ‘Records.
Sir,

.................

Iam directed to return herewith the L.(.R. No.. 0 A' ‘3\/’1002/ .

e in connection with }Eion'ble High Cb’urt case No. W F @)"I‘S‘%} /0 Z(PS)
A-copy of the JUM{H Mt order datéed 23/‘ U lO 6 . of this

for ready reference. ; .

,'R'e‘c;ipt of the LCR / Records and copy of the Judgment & order

may kindly be acknowledged.
 Yours faithfully, |

- Enclo -as.above.

LT o;t/,«; 201
s Deputy Registrar '
Ghuhati High Cotrt

_ : 5 Itanagar Ben.ch:Niaha‘.rl_a gun
. r(f\:\’y. o .
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In the matter of :
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Itanagat .

<

Treasuries,

Airunachal B

% The Execut]

Public

Government

Thanagar.

. Pulblic Mea@lih

Y

Engindering,

.

The Directior of . pocounts &

Governnent of

radesh, Naharlagun.

ve Fnglnec,

s lth Engineaefing
Diviasian, Tingkimng,~mi$trict

Uppeir $Siang. arunaschal Pradesh,

¢ The Commis;ioner.(Financsj,

of Arunachsl Pradesh,

Réspondents

w onono=
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' V"v G Notrng by Officer | SerialNo. [." Date’ ' Off ice notes reports, orders .
or Advocate __ 2 | or proceedmgs w1th s1gnatures
| {i 1 wee) 339(AP) 2006
| i | WP(C) 341 (AP) 2006
| ’ _
BEFO E

—

THE HON’BLE
THE HON'BLE

R. JUSTICE H.N.SARMA
R. JUSTICEZ ANGAMI

23.11.2006

A - AE Belng UnSL ccessful and aggrreved by the -
judgment|and order dinted 18 2. 2002 passed by the -

| original 4

learned G

entral Admrr
\pplrcatlons
appllcant ha

| 2001, the

| the pdst

r Admrttedly
I of Drvrsrd

_ Admlnlstratrve Control
vide ordé r, dated 3 8

to the pd
to his pafent departrr
'No.230, 234 & 276

' Tribunal

nal

|strat|ve Tnbunal Guwahatr ln' B
No. 25&L of 2001 ‘and 351 of |
5 f|Ied this writ petmon

the petltroner was deputed rn_ L
'--'A.,countants under the
of the Accquntant General (A
| & E), Meghalaya “The ..e.n_dployerv ef the'p_eztitrdn'er
|2001, withr

1 frbm: deputiatlon on .exprry" of

withdraw ‘th'e_ petitioner |

the period of deputation

sr of Div,is‘ional'_A_ccountant and repatrrated.

| ent, Wthh was challenged by o
the - petiti jherin 'th'e"a'foresard Ongrnal Appllcatronsu, ._ |
Of 2031 before the Iearned"'

The Iearned TrernaI vide “order dated-f y

1 11.1. 200)‘ rejected |
| -..along wrt
| ‘;;by thle”;

uch payer of. fhe petltroner',.;,,-_-

St ndé_jthe applrcat‘ons flled
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© NlngfByOfficer | SerialNo. | Datt | Office hotes, reports, orders
.l Advocate | | | | orprocetdings with signatures

| Sugh srmllar matter a!so came up before
Division Bench of the (Court:in WP(C) 459, 570 and
729 _.,et“c.' Referring tothe vanqus .delcision's’ of _tihe'
Apex Cou:rt;as well as reiterfating-the law relatihg to .

1 dyeputation all su,ch,’writfﬁpetitig'ns Were dismissed, -
which is rgported in 2005(1 )GLT 192. o

Mr. Mannain “IeHarned C__GSC has étrenuoﬁsly
. submitted that thé pnr\crple.fof law laid down |n M. V o
?Kartlkeya (Supra) sq Jarely covers |and we flnd that. '
o ..there is uffrcrent!,force,oh the SUbrn|83|on made by'_, .
- the learngd CGSC Sqrutinizing the mpugnedorder" -

1 "Cha"engédfin th’isf’ wrif pé_ﬁtiqhi visa \vis the rhatéﬁa’_ls;_-
available [before us We do not find|any m:‘érit‘in' thrs o

| writ "p‘e'ti1ion‘: anéi ag cordmgly, the - j‘sfamé' éténds-. ‘. N
'idis,miééed The earlle'r interim order dated..Zﬁ_'ﬂ}.ZOQB -

i stands __Vc cated

[N P . Y
o . S _— N,
SAFTU L "

O R _rmunan nghCOuﬂ- i




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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(e seplication under

Title of the case
Sri Takong Taboh

Wrrion of India & Obkwe

GUWAHATI BENCH

Szotion 19 of the administraltive

1%88)

0.A. No...i‘..?..‘....../’_)()OZ

foplicant

e

[

Heanondsn

33
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Tribunals ¢

Annexure
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H1-16

Varitication

17
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Copy of the dppointment letier oa
L2.05.,1999

e

1%—20

B3

oy

31122001

St

Copy ot the order dated Z1.1

21

Order dated LEL2001

22

22 —16

Copy of the 1atter cated 15.11.1999

2F £}

] By 0

Copy of the latter dated 12.1.2000

>0 & 308

Copy of the letter dated 11.3.2007

) £.22

Copy of the MNews published in The

23

U <. Gogre—

Arunachal Times deted 2.1l7.2001
Dates 24,04, 2000
Filed by:
Podvon st
. I
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tAn Applicstion undsr Section 19 of the admini

%(Jzﬂy

IN THE CENTRAL ADMINISTRATIVE TRIBUNALC ﬁé =

GUWAHATI BENCH : GUWAHATI

0., Ho‘?lnfﬁmﬁﬁ
BETWEEN
Sri Takong Taboh
Son of Late Tapong Taboh
Working as Divisional Accountant in e
Office of the Executive Engineer,
Public Health Engineering Division,

Yingkiong, District Upper Siandg

Aarunachal Pradesh,

EApplicant

1. Tha Union of India,
Thirough the Comptrollsr & fuditor

General of Tnad

10 Banacar

Marao,

Maw Delhi-l1l0o00s,

<. The Accountant General (@&

arunachal Prad s Meghalawvs,

an eto. ., Shillong- 795001,

of @Arunschal P

Thirough the sretary to the

Government of Arunachal Pradesh

=

"

Public Health Engineering, Itanagar.

trative Tribunals dob



4. The Oirector of Accounts & Treasuries,
Government of arunachal Pradesh,

Haharlagun .

B The Exscutive Enginesr,

Public Health Enginesring Division

Yingkiong, District Upper Siang

Arunacnal Pradesh,

&.  The Commiss

Governmaent of Arunachal Frad

ITtanagar.

.« -Respondents

DETAILS OF APPLICATION

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE: - |

Order Mo. D& Cell/226/92-93/2000-01/Vol. 11/ 10221025 dataed

S1.12.20010 iszsued by the respondent no.? re epatriating the

applicant to his parent department and the illegal and

arolitrary action of the Respondent MNo.5 to

the applicant to his parent mf.d.LmﬁnL in total

repatriat

viclation of instructions contained in the

aring Mo,

DEJTRY /15799 dated 12.1.7

(’M“HW{B Mo, DS TRY

well as the letbsr izsused under

alated 1103, 2000 @d by the Government of

arunachal Pradesh without considering his

absorption in the cadre of Divisional

g ey

the Bowvernmert of Arunachal Pradesh from fccountant General (A&E)

ot

Arunachal , Meghalayve, ete. Shillong:

i
4
i
i




4.5
1

Jutisgicm’gmr

That the spplicent declares that the application is well within

the jurisdiction of this Hon’bls Tribunal.

Limitation
Th@t the present dphlludnt further declares thal this applicatic

-

ig filed within the prescribed period of limitation as

@

ke
g
s

administrative Tribunals act, 1985,

Facts of the Case

That the applicant iz & citizen of Indiz and as asuch he is

ertitled to all the rights and privil

Constitution of India and obher 1«

rights acorused therse undse.

That the apolicant iz working as Divisional sccountant in the

arganization and under the administrative control of the

pocodntant General (o8 Mghalava etc., Shillong and sesking

his permanent shsorption. Though he has worked for last three

e az Divisional fAccountant in the office of the

cotident no. 5, he 1s nobt being permanently absoirbed in the

aforesaid Capac Ttw . Mow, efforts are on to repatriste him to.

his parent depsrtment under the Executive Bngineer, Powsr

Department, Govsrnment of Arunachal Pradesh.,

That what makes bthe likely repatriation of the sSpplicasnt
disturbing is the fact that though he iz being repabiristed to

iz parent department, his place is likely to be taken by

ancther deputationist only. Heneces, 11 iz the case whare ons

by ancther depultationist.

daeputationist is

»ing the fpplicant to tThe posi

m, wWherain he has worked Tor last

Ins

oo . N N . o o e N . LIS SR rrop vor-t 7 -rour S

as o ouarantesdd under Ths



<

4.4

Cemp ) oy

three vears, fthe Respondents are now only bringing a person

™

on deputation to work in his place. It is also notewsrthy

that the spplicant is competent to be permanently absorbed in

the deputation post of Civisional acocountant. Marasowver

though he has worked on deputation but hiz appointment was

pursuant to a the permanent post in a

-

substantive capacity.

o~

that the State of arunachal Pradesh

That the applicant states

b3

(for short, the State] do not have any acoonts cadre of its

awn b oman the accoounts Wi under its various departnents

-

anc as such it puts reguisition to the r snclent no. 2 for

arnd appointing the staff of fu sAcre,  namely

De/Da0 ste. From amongst the existing staff serving under

warious departments of the State. Tt is pertinent to mention

candidates on |

Jesr

at the respondsnt no.? se

ate and on thelr selection the said candidad

dre under the

posted against the various posts of accounts ca
State. The salary and allowances of those candidates are also

paid from the State Fxoheguer but such appointments of the

candidates are made on deputation basis. Tt would be v ant
from the aforessid facts thaelt though the candidates are T rom

The State and on their sebkotion against the post of dccounts

again to the State, they are under the

Caie

sponadsit ne. ¥ osincs, their

contirnl of e

st the posts are on deputation basis.

Therefore, the candidates like the applicant are basically

of the State and a sarving again

the administrative control

o cache

under the Sta

1

of the respondent




4.5

4.7

i

aspolices

!

That the fdpplicent was initially appointed as Lower Division

(For short DAY in the wear 1992in the office of

since his

e T,

soltive Enginesr, Powsr D

@entiry to service, he has been discharging duties to the

satisfaction of all concarned.

That the respondent no. 7 wide Dircular bearing Mo, D@

CELL/2-49/97-98/vol . 11/245 clated 20L L9988 invited

5 From the candi s who were willing to serve a3

1th Fngineering for a

Divisional Accountants in Public He

period of one wvear on deputation basis. The applicant, who

was then serving in the office of the FExecutive BEngines,
Power Department, had applied for the said post and
thereatter was sslected to the sald post on deputation basis.

Conseduent to his selection to the post of Divisional

mocountant, he was appointed as Diwvisional Accountan

301999 in the office of the Executive Enginesr, P.H.E.

Division, Arunachal then he has been
working in the office of the respondent no.5. Thus, although

he iz working under the administrative control of

Meahalavae , bub practically, he has ! v werking ithe office

of The i

sondent nol 5 under tThe State of arunachal Pradesh.

Copy of the sppointment let B9 T

e dated

annmxed a5 Annexure-1l.

That though the aforesaid appointment of the adpplicant was on
daputastion for & period of one wear, The samg wWas

ma and he iz still

faadd

subseguently extended From time to G

continuing in the sald post. It is stated tThat ﬁur@J.ni o

hiz long continuation in the borrowing department, 1t has

been hiz legitimate &

g

the sstablishment of a6t (A&E) for arunachal Prad

in oue

e . e . o |

wetation that he would be absorbed in



4uﬁ

April, 2002, Howsver, he

GO ation of such absorption, he

Has parent department. It will be

pertinent Lo mention herse that The Applicant who was an

satation to a

LDlAas in his parent departmesnt, cams on

ale of pay (Fae, 5000~

promotional post carrving higher s
$000,/~ with effect from 22.03.1999) to the office of the oG
k

(AGEY, Shillong. Such expectation was also in view of the

Tact that the performance of the Applicant as a Divisional

/3

hrisated ho his

{;

For permanent
repatriation-dated
Sl 1202000 and the same is to take effect from SL.12.2001. It

sicd Impuanad order

is relesvant to mantion here that the afor

has been commun i

sl Trom duty

vt The applicant has also gathered the information that

anothar odepu: st is replacing him andg

of his replacement Dy ANy regular incumbaent of

thalava . On the other hand, the bifurcation

(HEEY, Me

o+

towards craation of & new

wdre of ak(asE) for Arurachal

Fradesh is on the offing and the necessary infrastructure

including the office building gto. are also being

arranged, Thus 1If in the meantime, the Applicant is

repatriated to his parent department without considering his

for regular absorption, the same will
)

seriously

L1 upon his service carser. It may be Further

ntly the State has taken the decision

stated herelin that

& over the administrative control of the accounts

T

from the respondent no.? and to absorb/regularisa the

-

services of the




~d

in this regard Including a decision by the Stste Cabinet has

alao been taken but the entire proc will reouire some mors
time for completion. However, in such an event. the applicant

will be absorbed/regularised in his existing capacity.

o

vooapy of bhe above order dated 31, 12,2000 is annexed

herewith as Annexure - 2.

That it will be pertinent o mention here that on an garlier

occasion, othaer similarly situsted oolle

aes of  the

fpplicant - being aggrieved by similar orders of repatriation

.. Ll

salled the same before this Monble Tribunsl and this

Mon ble Tribunal was plessed to protect their intersst by
issuing appropriste interim order. Mow, those applicants are
continuing in the post of Divisional acoountant under the

-

acdministrative Control of ﬁ“ﬁufﬁ&ﬁjv Maghalava al arunachal
Fradesh, Howsver, those applications were finally dizposed by
tthe this Honble Tribunal on 22.6.2001 holding that the
perind of deputation o the applicants in those applications
stood axbtended by virtue of issuance of thse order dated

15,200 1999, i=msued by the respondent no. 4. The Tribunal

a0 the :mnwffwwtlnnn of the applicants in

Sisposzed of those mathersz granting the bendit of extension
in terms of the order dated 15.11.1999 issued by the
Governmsnt of Arunachal FPradesh. The applicant in the present

iz similarly

Goplicants in tho

Griginal dpplic

Coty of one of the abovenentioned order ofthis Tribunal

on BZLEE00L ds annexed herewith as Annexure - 3.

That the spplicant is agurieved becsuse instead of considering

on a8z Divizional acoountant in the

Nis permansant

State Suent to bthe dec

office of the

- . ~ e —— N P YO
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PR

repatriated and r

“f

the State to take over the Accounts Cadre from the

Sdministrative control of the res

sondent no.Lg, he is beling
. q

placed by another deputationist. The

-

Feplicant has worked as Divisional asccountant for nearly

tThraes vears., HMis appointment as Divisional Accountant was

against a permanent post and therse is no reason as to why he

cannot be considered for absorption in the sald capacity more

L

particularly, whan he has already e phion for

absorption and the Stats haz already init ldfsﬂ o

the administrative control of his pc In this connecti

i
e

is noteworthy thet his appointment as

pecountant was mads after carrving out in

wl e

accordance with law. Since the Appl aly

such appdntment, he was accordingly sent on

drpurulimn as Divisional accountant.

-

b boils stated that the Govi. of Srunachal Pradesh, w i
That it is stated that the Bovt. of hal P 4

thelir letter ing Mo. DA/Try/15/99/962% dated 15.11.99

o, The dccountant General (AE), drunachal Pracesh

PO
Maghalava, ete. to extend parimdvmf deputation For a further
pariod of Two years, Trom the date of expiry of the tenure of
the incumbents in the intersst of public service and it is

LS99 that this

further stated in the said letter da
arrangesmant was proposed, till view of the State Govermment
in final shape could be put forward. Conssguent to that the

SEITT WA

tenure of the incumbents including the o

im #S0il] continuing in the sald

Lerded and thersfors h

Aaccountant.

2
—
2
—
i
o
o
o

o

1wt oan oa matter of Tact, aon 12.1.2000 and 11

nos. 4 and 6 respechtiv

P EOL pondegnt no. 2 to the effect that the

existing divisional accounts may be allowsd to continue as



I

G.135

».

— -

sncy divisional accountants for the time being as a

working arrangemant in as much as the State Cabinet of
crrunachal Pradesh has taken a UL(1~IGH for taking over the

adninistrative contirol of ths cadres of Sr. Da0S000/D8 of

Works Divisions belonging to PoW.DL DARAD and Power

Department of arunschal Pradesh. Therefore, in the light of

sion and also in wview of the subsequent

the above deod

e ?i of the Gowh. of &runachal Pradesh bo take over the

cadire of Divisional Accountant as communicsted wide letier

dated 172.1.2000, the presant applicant is at least entitled

nt place of

to an intsrim ordsr for continuing in the press

posting till the adninistrative control is taken over by the

State and his for permanent al

mzoountant under the Govh.  of Arunachal

considerad. It is further submitted that ths
taking QW the cacdrs of Divisional Secounts

OfficerAivisional dccountant are in progre The Hon'ble

[

Tribunal mayv, therefore, be pleased to o @ @ direction upon

to consider the Applicant for

pernanant absorption in the post of Mvisional Gocountant

ndar the control of Director of Accounts &

5

Governmant of frunachal

ourts & Treasues,

g

Govt. of arunachal Pradesh have decided to taks over the

aforesald cadre of Divisional dccountant under thelr direch
control with imnmediste effect and further decided that
parsons those who are borne on regular besis in bthe cadre of

-

Divisional aAccounts Officer/Divisional fccountants in the

State oF Arunachal Pradesh and opted o cons over Lo

frunachal PFradesh State Cadire, will be taken over on shatus

guo subject to acceptance of the State Govi. and it has alzo



<14

been decided that hence forth no fresh

,,,, sional accountant

-

on deputation will be entartair

of those who are

presently on deputation and seirving in the State stall be

crxamined st that @nd for their future continua even af ter

congletion of axisting term of deputation. The Director o f

ACCOUNLs  and Treasuries had further Mqu sted to take

ary action so

immediately.

That the aforesaid decision of the Dirsctor of erounL; anc
Treasuries (AXE), Govt. of Arunachal Pradesh would be evident
Firom the lstter baaring Mo, DA/ Tres/15/99 dated 12 L2000 s

well as the letter issued under Memo Mo DESTRY /15799 deted

L3 2002 addressed o the &ceountant General (ASED Arunachal

Mradesh, M%ghalayab Shillong. It is therefore qUJtC o lear

that under the chan ged ol roumstances » the applicant who is an

emploves of the Govt, of farunachal Prac wlave, I now

reguired to be conside ered for asbsorption b the Govlt. of

Arunachal Prad

shinstsad of Accountant GHeneral ,

Mirunachal Urudvgh Meghalayaﬁ»ahi1iunq

Copy of the latters dated 15011099, 12.1.2000 &
11.35.2002  are annexed as Annexure-4, 5 and ¢

respectively.

That the applicant states that e has further come o e

that the State Cﬁbih@t of the Goverrment of Arunachal Pradesh

1on in the month of

has formally spproved the above deci
December, 2001 to take over the control of the sntire

Pocounts set up from the recountant General (A&E Mo hal ava
eto. In view of the abowve decision of the State Cabinet, the

pecountant Genersl CegE Meghalava elo . iﬁ‘r&quir@d T hano
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q>

over the sntire fccoy it s TuR to the Uirsctor of Bcoounts

But this

Aovertmant of Arunachal e ae

and Treasuries,

B0Ome more time for completion. It is

w&%&hmpmm;wﬂdinthﬂummmﬂ

stated that the
Times cdated AR T Tal | Therefors, if the applicant is

smartment bafore completion of the

above exsrcise, It wogld pEUSE Irreparable less and injury in

his service tarsar. The Honble Tribunal may . thersefore, be

=c Lo protect the inter cant by oan

iate arder.

1 -

A photocopy of the dd news published in e

Arunachal  Times dated 2.12.2001 is

herewith and marked as Annexure-7.

4.16 That the applicant submits that he has come to know from a

reliable source that the instant order of

been issued on Sxhraneous conside cation .

narrated above, it

facts snd clrcumstances

duite clear that nowWs consedquent to the Above o

Govi. of Brunachasl M, the respondent Nno. 2 has no

control over the matter and in this circunstancs The  Imougned

arder is arbitrary, mala f1de and without jupei

impugnes order Lo F R Wt SL.lz. 2001, therefor, liable to bs set

.07 That in this application, the Applicant hes made DUt a prims

arbitrariness on the part of the Rles por e e

has a strong case For e iy p@rman@ptly abasorbed as

P

Divisional Accountant either in his present capacity as

Civisional Accountant in the office of acutive

Engineer, Public Mealth Enginesring Divi ton, Arunachal

Pradesh or as Divisional Accountant in Ay of the offic
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the Government of arunachal Pradesh. an intsecim

Ewxeoutive Engineer, Public Hsalth Engir

<h, wotld not adverselvaffect the interest of

arunachal Frad

ondents and they would not be prajudi in any way,

Tha F

Wby g on the other hand, if such an interim dirﬁcti@n iz

ot aiven in Tavour of

Ptaelf would be rendered infruchuous.

conveniesnos iz in Ffavour of the dapelicant towards pass

such an it

4.18 That the applicant has. no obher appropriats alternabive

ramady Than the one

sought For herein and the reliefs I

Mon ble Tribunal would be just,

giranted by T

proper and affective.

L B AT WA

A ' 3

4.1% That the fpplicant demandsd justice but

o hidm . e

and for sscuring the snds of

4.70 That this application is made bona fide and for bthe cms of

%,  GROUMDS FOR RELIEF WITH LEGAL PROVISIUNS

5.0 ' For that the action of the respondent authority in denying

conaideration of the case of the apelicant as per the

recguest mads by the Gowh. of arunachal Pradesh to e

seriod of deputation for & further period till the pro

o The administrative control of the cadre of

the Diviaional scoountant by the State of arunachal Prad

iw completed in pursuancs of OuM. dated 15.11.99, 12.1.2000

£,



in

%

)2 -

g

and 11,320

illegal o arbitrary and highly

giscriminabory.

For that the applicant, if

Division clerk only and in such a contingenoy he would draw

lemser pay scals Than that of & Divizional sccountant
which will amount to reduction in rank and iz notk

vible under the law in as much as

Locontha 14,16

to infringsment of the provisic
st 21 of bhe Constitution ﬁyf Incia and sach the Tnpugned
orcder of repatriation is bad in law and liable to be set

de and guashed,

For that the applicant iz asought to be replaced by another

-

tionist in the rank of onal accountant without

fon and asz suoh

for parmansnt absorpt

the action of the authorities iz bad in law and lisble to

For o that the Impugned order debed 21,18, 2001 Jzad by the

Fing repatriation of the applicant to

syictern t Mo, F i

fig parent department, Mowse Degartmant, with effect from

FlLiz.200 will create serious Civil consequences and as

such the action of the authoriti iz bad in law and lisble

wah aside. It {8 nobsworthy to mention herse that the

3

o comminicated to

or hss

X

said impugned order of repatris
the applicant in the month & April 2002 which cannot be

sustained in the eve of law.

For that the applicant will have to join as Lowsr Division

on repatriation to his parent department whose

pay socale is much lower than that of the
)

aocountant and as such it will oreste serious anomaliszs in

the pay scala to be given to The applicant on repatriation

£

T

ana that was why the States Govit. of arunachal Pradesh ook
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up tha matter with the T MoLE reguesting him to

allow the .

for furth@rawlod till

arvangsmants are macia by b

uwar the admninistrative control of the cadre of the

Divisional accountant serving In the State of Srunachal

spondent Mo, while issuing the Impugned

mrder, never ook intoconsideration these factors and the

Inmpugned orde d arbitrarily, without application

of mind and on irrelevant conslderation and as such the

order is lisble to bes set aslde anod quashed.

5.6 For that in wisw nf b now taken by tha Govt . of

arunachal Prace Tt cadre of the Divisionsl

Seonunta foic@rfmiviﬁimhal Accountants, the applicant is

. stitled to continue in the post of Oiv countant

2 11 the 20y

anc as e orokse

Dad in

500 For that in any view of

in law and iz liable

For that the similar mat

i

Hon"ble Tribunal in a

ey s

A.6.2001, as such the applican

'l
o
5]
&
=
ot
=
o+
I
3
o
#
;._i
=
s
Jomd
j33]

banafit.

6. Details of remedies exhausted -

That the applicant shates that he has no other alternative 0

wlther efficacious rem @ bafore him than to File this

application.

7. Matters not previously filed or pending with any other

Tribunals/Tribumal.

The applicant further that he had not praviously filed

any application, Writ or Syt regarding the matt
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Lot which thizs application has been made before amy court

aroany obther authority or any other Bench of the Tribunal nor any

such application, Writ Petition or Suit is pending before any of

tobm .,

Reliefs sought for :

That the Hon"ble Tribunal be pleased to set aside
crder of repatrigion issued under letter No. D& CELL/2-26/92-

GE/ZO00-01 VoL 11/ 1022-1025 dated 31.12.2001(Annexure- 2.

That the Mon ble Tribunal be oleased to direct the ONGEN TS T

consider abzorption of the applicant to the post of Divisional

decountant in the office of the B

yineer, Public Health

Enginsering, or under any of the of the Gowit. of

mrunachal Pra beims of bey the Governmsn

catiesc

of Arunachsl Pra 1 as communicated through the leite

D0 ana 11LEL 2002,

Cion, the apolicant peavs for

the following interim relief =

That the Hon’ble Tribunal be pleassed to stay the operation of the

briation izsued under lether Mo, D8 CELLSS

impuonad ordsr of

fE-93/2000~01/Vol, 11/ 1022-1025 dated 31.12.2001 (Annexure- 2)

i1l dizposal of this Original application.

LR B e e e+ - s



1o,

-

’ I
That the respondents be direscted to allow the applicant to

to the post of Divisional

corbinue to work on deputation has

agocountant till dizposal of this spplication.

The abowve interim re A8 DAy ot the grounds ssplained In

sams 1s not

,..‘
-
a3
-~
W
§f

Sion and

paragraph 5 of the Original aopl

arcd Injury.

1B
po—
5
43
45

granted the apelicant will suffer irreparables

MMM MMM MMM K M 2 M T M M MM M M M M M MMM RN M RO B R R R oM M M MK

This application is filed through advocat

Q&tai]s of Postal Order -

Postal Order Mo, : ‘}Q 9%4%3
§ [l

Issued firom . EFL.. 0., Guwahati

Date of

Xz

Pavable at b GLiL 0., Guwahatd

s per Tnoss,




VERIFICATION | .

3

I, $ri Takong Taboh, Son of Late Tapong Taboh, aged about 37

Cyears, working as Divisional accountant in the office of the Executive

Engineer, Public Health Engineering, Government of Arunachal Pradesh,

" District Upper Siang, Arunachal Pradesh do hereby verify that the

statenents made in Paragraph 1 to 4 and & to 12 are ftrue to my knowledge

and those made in Paragraph 5 are true to my legal advice and I have not .

suppressad any material fact.

And I sign this verification on this the 24th day of ﬁprilm

2002,

R o Setong Teb



; e Tl / . N .
o THE ACCOUNTAND GERRAL (AGE), MUGHALAYA, ARULACHAL . 49@
) 4 PRADESH NiD MIZORAel : : SHILLONG
P4 ,/' ~000000NNN00N~

' é5 OATED _éZjigJJ-E%h—szg?

Consequ@nt on his

0.DA.Cell/

selection for the nost Divisional

Accountant (on deputation wysis) in the pay scole of x \5;6H9€3“‘ /6529 A
| &0 Of00-vr=r5m057-

in the combined cadre of Divisional

ants under the Adminis trative control of the! cffice of

the AccounLnnt Genoral (ANél2), Meghalaya, etc., shiilona, Shri

CK'k)_(.Q C\' \, L' A Q.' at present working
of Lhof; j;

the off ‘r,‘:jjmj’:;.&_&ch o
; is nosted on deputatlon as )1v1:1ona] Hecountant
i
|

inf}he office of the b«- Qu«,&cg_y(_ m““l——,——--~-
_:E2t££E;"§§§DJ’T\ ' ‘

2 om TaGag Mo ey o

join the aforesaid Post dff Nivisional Accountant on deputation
within 1“ .days from the date of ig

- -..- - ———

sue af this order, failing
.} which his POsting on deputation is liable to be cancelled
without any further communicatio

0 and the post may %o
offered to

some Othor eligible and selected Candidnts.,
representation for a change of {he
entertuined under

Ho

place of Losting wil) be
any circumstances whatsocver.

3. —fh@ period of deputetion of Shrf'ilg-_k SUNA- \‘KJ)(QK\/
" moie e e e e L owilL be far] » Auration
of

lovances |1 ragnect of

© . I'ne pay nnd deMutatidn (Duty)
Shei, ’(W... NG ﬁmw

the Government of Indiw, !1nL=tr\ Of

e e . B

will be governed

Jinanc:, Public Grievances and lension (Debartmhnt of P

ersonnel
and Lraining)

lotter 110.2/12/87-Estt (Pay. IT) dtd. 29.4-1988

Contd...... 27..

L, e drwpxore - A\

e S

l(one) vear on]y frOm lhﬂ date of joining 1n431\ o*fice of the EE,}&T?a
) t
‘ \_\—E @V ’Y\ a' .&Z') ¢ fg\CU\’..-. y- é\- Yoo o . :

——— £y

e § e

i
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A as amended and modi £i ed from time to time. Ihil- on deputation,

/.Jln,i -/r—/}Q.__:Y\(- __:___':_,“A._b@__(j__/\( e M3Y elect to
7 Adraw either the Y in the scale of Pay of the deputation post

///( or his bagic PAy in the parent Cadre Plus personal oay, if any,

Plus deputnslion (Tuty) rllowance. ghri ’X}R

= Tohaly

e ¢ Oon denutas should ‘ff
exercise option in this Ye~ard within a perjod of l(cnz) month F.
from the date of joining the assigoment (i.e. the aforesaid !

Post 2fwdeputation). The option once exercised hy Ihri, NM‘C\/

——\_CA JaABAN e e AL Do bropted _

a8 Linal oyna channot be ql(nrnd/chnnqod Tatoy

theder any
(:J,J:c:(lulrvlzaallf:f::i vhatyooye .,

5 IThe Dearness Allowance, CCA, Children Education

Allowance, T.a., Lor.c., Leave, Pension, ctc. will pe coverned by

the Jovt of Indis, Ministry.‘f Finance 0i4 HO.T1(6)Z=TV(A) /62
Atd.7=12-1967 (Lneorporatad 85 Annexure Lo Govt Of Indi,
decision no. in Appenai

X 31 of Choudhury ' C.S.R. Yolume
IV{13eh. Lattion) and

a5 amended and modifies fyron time to time.)

G Shri ZI.Q\A_ \C:z‘\c J/Q,b@;kw‘ o on

daputation will he liahle to (He transferred to any place

within the 3tate of Arunachal Pradesh,
in the combined cadre of Divi

Manipur and fripurs,
sional‘Accountants under tha

ministrative control of the Accountnt Grnersl (ham Meghalaya,
ate., shillong. '

-y

7 Frior Concurrence of this office must be oLtmined Dy the

Divisional Officer before shri A/ w*ffxz:Lllgﬁlthﬁ

entrusted

™

Ny
v+ emee—_____ (0N deputation)
additional chargas, appointed or tr

Other than that cited in this

ansferrved teo Post/station
Lstablishment Of ficar,

/o

~U Ay L!\ e

Senior*ﬂccount§‘ﬁfftcer,
6D A —CELL.
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4
Aemo Noe DA Qnl)/2=48/97-90/2619-2010 Dhe 22.3,1990

) !
47//00py furwardod fox infloxmation and neananary aation co te

T TR Y IR vosted tn dizaat the Dxooutive Knginwex,Pusighat Elog~
. BXion) plv)uion, Pasighat,A.ly Lo Xoloase trvmoiataly Bhed Cakong
“HabohdivDetle with the Alroatinn 4o xepoxt to hip Lance of hisp
- pontdngns B on duputation,under ind mation to this Offica.

#4.The Baecutive Engineer;Pavighat Blectrical bivigion,Pasighat,AePe
Ho =& is requested to release immediately shri Takong TabohLUCHE!
i+ wAth:the direaticn to report for duty te his pince of posting
(" as DA on @upatation,undex {ntimation to this Office.

«3. fha Bxgoutive kﬂm Enginuez,nngkiong P.B.E. Divisidn.tie is
intimate tha date of joining of 2hri Takeng Taboh,

: _%'.;(&gd Chiaf Enginoer{Powar) jlovts. of Axunmghal Fradashgltanagiur.
4

zoguestod to
A ). on deputation. .
\A{:htl 'rnkcnq"fsboh,hncm/omm krequtive Englnoar, raslghat Eleatxical .

DivisdongPanighat, AP’

5. BeQo
64 BuC £41s | S
7.”.0. £LLO ) w(\"'//
- . A ':m/’/,
: S;:.Accm)z(ta Offiasr,.
&»
T

—— -
e
- .. P
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STATT TELEGRANM FXPRIESS
TO

THE EXECUTIVE ENGINEER,
PALE DIVISION,

YINGKIONG,

ARUNACHAL PRADESII,

= NO. DA CELL/1021 DATED  24.12.2002 (.) REFLET NO.DA CELL/2-36/92-93/2000-01 !

s
4
h

4
{

VOLIL DATED 2092001 () DEPUTATION PERIOD OF SHRI TAKONG 'l'ABUl‘l*‘!‘

DIVISLONAL ACCOUNTANT ON DEPUTATEON 15 EXTENDED U 1O 31-12-2001 (.)
YOU ARE REQUESTED 10 RELEASE SHRI TABOIH ON OR BEFORE 31-12-2001 WITH
THE DIRECTION 1O JOIN TS PARENT DEPARIMENT IMMDEDIATELY WTITH AN
INTIMTION TO TINS OFFICE (.) |

= ACCOUNTS MEGHALAY A=

ol —

N e R LN G NN AN e N P NS C AR NR R R E e ar ...

SHLACCOUNTS OFFICER -

DA CELL.

. b i~
Memo No. DA Cell/2-26:92-93/2000-01/V o1/ 1022-1025 dmcd:-g b

g

Postcopy in contitmation  forwarded to for informatien and necessary action -

department itnmediately,

QJAD "o
e w()}l\{lcm‘, :

ar.Accounts
I7¢ D.ACell,

P.HI. Yiongkiong, Arunachal Pradesh.Tis deputation perind is extended upto 31-12- :
b (;l 2001. On his release from the PHE Yiongkiong, A.P. he is directed to join his parent

1. The Chicl Engincer (Power) Department ol Power Tanagar, Avunachal Proadestr.

2. The Superintending Fnpineeer (F) A.P. Flect Circle No. 1 Department of” Power,
Naharlagun, Arunachal Pradesh for information.

3. The Lxccutive Lngincer, P.H.E. Yingkion, Arunachal Praesh.. Cpy of letter No.DA !
Cell/2-36/92-93/2000-01/V ol 1V692-94 dated 20.9.20001 is enclosed,

1, Shri Takong Taboh,Divisional Accountant on Deputation O/o the Lxecutive Engineer,

-~

I
'
’

|
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.‘"“"NTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATL BENCH
¥ ‘.\.

Original Application Non . F.rom: 2000’) tto, 208(T) of 200\.

Oauta of Orgdur 3 This Lo the 22nd Oay of Juna, 2001,

=t Lo
-

' '.-’9'.
b

ol

{g}};dHON'BLE M, JUSTI_J TReKe TRIVEDI, VICE CHAIRMAN,
\uﬂ HON'BLE MA. K.K. SHARMA, ADMINISTRATIVE MEMBER.

0.A.N0.200/2001(T) (4n C.R,6037/98)1 '

R, Prathapan .« oo Applicant. ) \
BY AdVoOnhﬂ Nr.BoK.Shntmn & fAr, p-K.TiUﬂl‘i. i i

c

Btate of lwhaohatltlprados&{ & Ors 4, Respondants.
8y t‘\r.ﬁ.‘ﬁnPath%k,.-&ddl.C.Gis.ﬂ:.

0.A.N0.201/2001(T) (in W.P,{c)1117/2000

8hri Habung Lalin e e Applicant,
By Advocato Mr. Tagla Michd ,

- Vs - -
Union of India & Dm.‘ o« s e ) Respondents.

My« MroB,CoPathak, AddL.C.G.S.C,

00A.N0.202/2001(T) (in W.P.(c)374/2000
AR Kemhab Chandra Das o o . Applicant,
By Mvocata Mr.Amitava Roy & Mn.B.Dutta

v Vs =

&hehonan Arunachal!Ppadesh & Orp , Respondents .
Nt.ﬁ.ﬂob Roy, Sr.C 6.5.C.

0.A. No.203/2001 (T) (in W, P.(c)257/2000)3

Sl Gamboh Hagoy H ... Applicant.
Jed
By Advocate m:.m Chanda & Mr.5.0utta

m Vg =

Ihé::S:ta.tf'e ‘o ATdnachal Pradesh &« Or3. Res pondents.

S R T e A

e R T X

o SN

2T

ST AT

Mr.8.C.Pathak, Addl;C-Gasogo

0.A.204/2001(T) (&n W.P.(c)373/2000) 1

Shrl Rathindra Kumar Deb « o o Applicant,

B8y Advocatoe Mmr.Amitava Roy & Mr.5.0utta

N ' $
1 . ‘ThecStateidNifrlinachal Pradash & *0rs, Raspondents.

th A. Dob ROY, erCQGOSOCO

AT

| : 4-;-12-‘9w. o ,.{};;;;;;,,&% " Contd.. 2 | i
/LW s o
Lo |

AT
»

—
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04R.205/2001(T) (in W,P.(c) 376/2000)

Shed Utpol Mahante o« .o Applicant,

By Advocate Mr.,A.Ray & Mr,5.0utta
w g =

The..StgtelafiA unachal Pradesh & ,0r9, .. Reapondents,

M re 4.0eb Roy, Sr.C.G.'s.c.

Hege Mubl Tada « o .
By Advocate Mr.A.Roy, Mr.,M.Chanda & Mr,5,0utte

Applicant,

—VQ-

Union of India & Ors, e e Rmsponé]ents.

-Mr,AD8b RQYQ S#.C.G,S5,C,

0.A,207/2007(T) (in W.P.(c)B876/2000) 13

Malay Bhushan Oey o s e Applicant,
By Advocate Mr.B,C.083 & Mr,5.,0utta

- Vg =
Respondanta,

- HoFIndla& Ors, e e e
\Z&G%. -

‘ M {A D:b ROY, Sr.C.G.SoC.

N S

iy 4f aak.No.208/2001(T)(1n W,P.(c)375/2000) :

T

"” B
LiskD
w"-IL.-&:"By Advocate Mr.A.Roy, Mr,M.Chanda & Mr,S5,0ut ta,

Applicant,

K

/‘Shri HIQG Tamin ¢ s e

TRy
sy
- va - ’

The State of Arunachal Pradebh & Ors, « . Heppondents,

Mr.A.Dab RDY, Sr.C.G.S.C.

DROER

RyR.KTRIVED] J.(V,Ce) 4

We hove hoard Mr. M, Chanda for the applicants

| antd Mr,A,Dob Roy, learned Sr,C,G.5,C, for the respondents,

c2e 1n all tho aPoresaid O.A.s the questions of lau wv;);}:-ct,

S w\'é"‘\\'.t'ﬂy"\
‘.\ara similar and they can be disposed of by a common

contd,. 3

A, -
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v
e

ordejlagainsh which learned counsel for the parties

have na objectfon.

3. The applicants of the present Q.A,s are aar&ing

in different copacities under the State of Arunachal

Pradesh, The applicants are serving on the basis of

deputation, Thay are mainly involved uith Divisional

. ' VS Undee 4
Accountant in the organiaatioq,eaﬂ}edministrative con=
trol of Accountant General (R&E) ,Arunachal Pradesh and

Meghalaya, After expiry of the period of deputation/

<> {\/
ordaﬁfﬁavs been passed for repatriation to their origfnal

dopartmont. Agriovod by the order of ropatriation tha

- N

“applicants bowe filed the Writ Petitions in Hig@,Court,

which have been transferred to this Tribunal;

4, Learned counsel for the applicant has submitted

that by order dated 15<11<1999, the Governmant of Rrunachal

Pradesh has extended the period of doputation for a
poriod of twu years from the datu of expiry of their

present respective tonurqyin the interest of public

1] \
‘service, The gperative part of the order reads as under
S

-
4“

"Tho Govt, of Arunacha) Pradesh i9 of tho

vieu that requitment and posting of thae DAO/DAS
for 38 working Diviafons of PWD may not bo dona
at thio atngo, adnce rinol decision of tha
Govt, ia still aweitued, The sarving Divisional
Accountants 4n the works Oeptts on deputation
basis may be allowed extanaion for a further
period of tuo years from ths data of oxplry of
thelr present respective temsre in the interest
of public service, This will provide succour

to the poor Pinancial position of the state
prevailing at the present time,

ment is proposed till view of th
in final shape could be
osteom offlce,"

This arrango-
@ Stato Govt,
put forvard to your

1

Thus thelperiod.of oxplry stands extoended by ordu:‘dotnd 15th

Nov'99 from the date of Oxpiry..ln tﬁo moa”tiﬂﬂxﬁff,iﬁiﬁﬁ

of Arunachal.Prndesh has taken a decision to absarve the

Contdo. 4
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doputationlet applicants Ln.tho State Cadre by ordor
Lahd 9y,
datod 12-1=2001, cofy of which has buen filed as

Annexure«9, The lattar is buing_reproduced-below

e e e o b s v # 8

I
"To YA
il = Tho Accountant Gensral(A&E)
B! sArunachal Predesh, Meghalaya, etc.,
i+ *Shillong=793 001,

Subt Tranasfer of the Cadre of Divisional
Accounts DFficer/Oivisional Accountants
to the Stats of Arupachal Pradesh -
regarding,

Sir,

It was under active consideration of the ]
Government of Arunachal Pradosh for sometime !
to take gver the Cadre of the Divisional
Accounts Officers / Oivisional Accountants of
of the UWorks Depattmant totalihg:91 (Ninsety ong
posts from the existing combinad cadre belng
controlled by you, Now, the Government of
A runachal Pradosh has decided to take aover the
above said Cadre under the direct control of
the Director of Accounts. & Traasuries, Govt,
of Arunachal Pradesh, uith immediate effect.,

D e -l

" " .. Persons those who are borne on regular

\ T ‘ basis in the cadre and apt to come over to

A rundachal Pradesh state Cadre, will be taken,

L over gn, status quo subject to acceptance of

the state Government, It is also dieided that

L henceforth no fresh Divisional Accountant(s)
on deputation will bo ontertsined, Cases of

i thooe who are presently on deputation and

y serving 'in this state shall bo examined at this
fiF end for their fukure continuation even after
4, \ completion of tho existing term of deputsation.

{1 1t is, therefore, requestaod to take
| necessary action at your level so that the
l' process aof tho transfer of the Cadre along with
b
{

the willing personnal cen be completed fimma-
diotely.

L formal notl fication is undor fssue and
shgll be communicated Ln due courss,

Yours faithfully,

l (Y .1 egu)
: Director of Accounts & :Treasurles
& Ex-GFficio Dy.6ecy.(finance ),
Govt, of Arunachal Pradesh,
NAHARLAGUN

e
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d tha period

As the State Government has gxtendo
r has taksen 2 decision to absorve

tho .applicants in the State Cadre by order dated 12-1-2001, {
nothing is left to be decided by this i

ho ordar of repatriation impygned

9
of doputation and furthe

in our opinion,

Tribunal in those 0.A.s T
~ NP AT
dor dated 15-11=1999,

in these 0.A.s ,stanas Psusb-bndod (by or

™ O e
Fi ledL;r( Annaxure=T,

Tho applications are acco rdingly, disposed of.

It s mado clear that {f change in the present situation

\.,-"‘ (111\““\Ll‘, 5
arises, it L»a'j\open tog the applicants to approach this
Tribunal.

/" “There ochall, houevor, b8 no order as to costs,
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sting of regular Divisional Accountants.
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& Lhis

Sy e !
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af  recruitment

oo s public works divisi

s e

ﬁﬁtly manned by deputationist were

mf a.p. has obsevad that prior

~mment . The

G

:}mnd@ﬁa@'unﬁ'“

were bhorned in

and paid From the sate axch%qu&rg It has also
a4 (52877,

witheut anomaly

bz ol prior to declaration o

WS R I' it lﬂf

thw‘madm
%uperihtmnd&ﬁt

Junfﬁnt,w

1 h the ocomparable status of  fu

chate Gove. working sither in the Oireot

in thellb*“”

an well as in other Director:
The Directorate of Accounts awd

£

Ty

EROrEss arn on the pay
mf\ha15,mgw

s AL The higher pay scales

e i hancast wl thout havimg‘apprwval of the State Govh

ently enjoving bey bhe cadrse of

Iyq?ﬂme has been posing a problem For granting hugs amount i The

&3

during thae propo

wim of pay and allowancs training period of

visional MuauunLuntzu

ia of the wisw bhat racru i bment

the DaOsDes for 38 working Divisions of PWO may not
iz abill

e final deci of the Gowv

t
irthe works Dept

wal aooountan

Diwi

bz allowed ex lon Tor a further
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two yvears from the date of expiry of their

-

tenurs in the interest of public service. This will prowi e sucenr

ta the poor Financial position of the state preva

at the

4

arrangement 1s proposed till view of the Stats

praesent time. This

Gowt in final shape could be put forward to WIOLD 8

sam ofFice.,
Yoaurs falthful ly,

- (C. M. FMongman
Joint Director of
ate of Aaccounts & Tre

.....

,\‘“
Hovt. of arunachal F

Fax Mo 0360 24478
‘ﬁl:*» oot o

Hmn’hl@ Chiet pinister, ﬁrnrﬂhhal
ar for in*urmmtlun of ths Hon'ble

2 The P.S, to the Commissionsr (Finance), Govt of
MR Ttansgar for information.

A Tha .8, to th: @, Govt of

&P, itanagar

+
n

aral (Audit) arunachal, Mehalava
fiwmur of informnation.
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ANNEXURE- &

GOVERNMENT OF ARUNACHAL PRADESH
Diractor of Accounts & Tra

uries

Maharlagun-79L1110

Mo e/ TRY 15799

Datad, the

T,

Gerneral
Mecite

Sub : Transfer of the Cadre of Divisional Accounts
Of ficer/Divisional Accountants to the State of Arunachal
Pradesh - regarding.

i,

«

T wag under.active consideration of the Governmant of Arunachal

Pradesh for sometims  to teke over the Cadre of the Divisional

gocounts OFficers/Divisional accountants of ths Works Department

totaling 21

béing controlled by you. Now, the Government of arunachal Fradesh

has decided to take over the abowve said Cadre under the direct

of acoounts & Treassuries, Govt. of

with immediate ef T

Sirunachal

s in the cadrs and opb

Fer come over to arunachal Pradesh state Cadre, will be taken owver

Govwarnment. 1T

o acceptance of the Sta

onal poccountant(s) on

alan decided that henceforth no fresh Div

deputation will be entertained. Cases

vy deputation and ssrving in this state

completion of the

existing term of deputation.



o talke ne

sy acton at your level

of the Cadre slong with the

4 dimmediately.

wall e commnunica

Formal notification is

LGPl

P - SN A T
YO Talen (Y l L Wy

d

el
b

(v. Megu)

Dirscthor of Gccounts Troasuyirlas

~OfFFicio Dyv. Secy(Financs)
Govt ., of aruanachal 2
NAHARLAGUN ™
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GOV OFARUACHAL PIRADES A
DIRECTORATE OF ACCOUINTS & TREASURILS
NAUARLAGUN

NO, DA/TRY/15/99 Dauted Naharlagun the Tith Maich *02
To, .
The Accountant General ( A&L)
Meghalays, Arunachal Pradesh cie.,
Qbillong, .
I

Subi-  Continuation of service in respeet ol the Divisional Accountgnt’ on deputation.

S,

L would like to inform you that the state cabinet of Arunachal Pradesh has alrcady
taken a decision for taking over of the administrative control of the cadies of
S DAODAOMA of works divisions belonging to PWD/PHED/IFCD/RWD and Power
department of Arunachal Pradesh. In order to ensure smooth transition of the controlling
\ authorily of the said cadres a scheme has already been formulated which is being

submitled 1o you shortly lor obtaining approval of the appropriate authority for issuance
ol a formal “‘Notification”

Meanwhile you are requested for not to make any fresh recruitment to the: post of

1 ' e Divisional Accountants apainst the Works divisions of the State of Arunachal Pradesh
which . is in continuation to our tetter Mo DASTRY/IR/99 daded P58, Fresae
E | reeruitment ol the Divisional Accountants wiil be made by the state government through.
1

Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants
those who arc appointed by you on deputation from the slale service ol Arunachal
.'. ' Pradesh may be allowed Lo continue as Emergency Divisional Accountants for the time -
' being as a working arrangement. But for their absorption on regular basis they will be
‘ given chance to qualify themselves in the Divisional Test cxamination which will be

£ conducted by the state govérnment through the authorized —ollicer of the state
| government alter taking over the administrative control of the cadres.
l Yours faithfully,
\ B
/’\
(AKX, Guha)
Commissioner (Finance)
Govt, ol Aranachal Pradesh
- ' » : ttanagar,
Meno No. DALIRY/15/99/ ~ Daoted Nahadagun the 1 1th_March’02,
Copy o :- *
|

1). © The Chicl Engineer, PWD (Y77, W/ZPHEDAFCDIRWD, and
Power Department of Arunacl- * Pradesh for information, '
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Exceutive I.aninccr:;, !’WD/P!HEI)/H"CD/R\W), &
departmey Arunachy Pradesy foor imimuulim;. They
requested fop NOL 1O refeyg, the Divisiona) Accouny; ,
O deputagiyy, from (}e State: servjee of Arunach

al Pragdeg)y , On
CXDry of (hgjp deputatio term, unj| [irthey

order fron, this en,
a
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(ALK, Ciuhn) ‘
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Gowt, ()F/‘\tunzlchzll Pradesy
‘ Itanagar,
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